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We have peruééﬂ th;’ﬁeviéw;“pﬁliéatli
applicant geeking review of the Tribunal.s
16.5.2000 in OA 2299/98

2. The applicant has tried to
the Review Application Ly contending that
action of the applicant ig of a continuing nature
guestion of limitation does not arise in the ©

of the case. The grounds taken D

Review Application may be more
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it is settled law that in the garb of a Beview
App}lcatiou{ the applicant cannot re-agitate the matter.
Ve :are unable to agree with the contentions of the
applicant that there is any error appareﬂt on the face of
the order dated 16.5.2000 or any other gufficient grounds
ag provided under Order 47 Rule 1 CPC read‘wlth Section
22(3)(f) of the pAdministrative Tribunals Act, 1985 to
justify allowing the Review Application. In the

circumstances, RA 376/2000 is liable to be rejected.

3. MA 2675/2000 along with RA hasg been filed
praying for condonation of delay. RA has been filed on
9,10.2000. The Miscellaneous Application does not also
disclose sufficient grounds to allow it and on this ground
also the Review Application fails.
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4. In +the result, RA 376/2000 with MA 2675/2000
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rejected,
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Member(J) Vice Chairman (A)

"SRD’




